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Cgntral Adniniatratiwa Tribunal
Principal Bancht Mau Oalhi.

RA-180/94 in 0A-BB4/9? and RA-1B8/94 In
04-223/92.

Nau Delhi thia the Day af Ray, 1994,

n

Han'bla Nr. Duatica S.K. Dhaan, Vice-Chair wan
Han'bla Hr, B.N. Dhaundiyal, na«bar(A)

RA- 1BQ/94 in 04-884/92 4 R4-1BB/94 in 04-223/92

1. Unian af India»
thraugh it a Secretary,
Gavt. af India,
niniatry af Uatar Raaaurcaa,
Shram Shakti Bhauan,
Nau Delhi.

2. The Chairman,
Central Uatar Cammisaian,
Saua Bhauan,
Nau Dal hi-66.

3. The Exacutiua engineer.
Central Stare Diviaian,
cue, Nau Dal hi-66.

(Thrauqh Sh, Jag Singh)
varau a

R4-1B0/94 in 04-B84/92

1. Sh. Sauak Ram,
S/a Sh. Hari Ram,
R/a G-195, Sactar-10,
Far idabad( Haryana).

2. Sh. Suraah Kumar,
^a Sh. Om Prakash,
R/a Vill. Sidipur Laua,
P.O.Bahadur Garh,
Diatriet Rahtak,
(Haryana).

3. Sh. Hand Kumar,
S/a Sh. tfiahal Chand,
R/a S 27/B 303,
Railway Calany,
Gudhlakabad,
Nau Delhi.

RA-IBB/94 in 04-223/92

1. Sh. Vinad Kumar,
s/a Sh. Raman Singh,
R/a F-25,Tranait Cagfi. .
Khichari Pur,Nau Delhi.

Rax/iau Applicants/
raapandants in OA

Raapaodanta in RA/
applicant in OA
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2. Sh. R«« Kumar,
S/a Sh, Ratan Singh,
R/a RZ-139, *-Black-II,
Nau Raahan Pur a,
Naiaf gar h,
Nau Delhi.

3, Sh, Yaah Pal Singh,
S/a Sh, Davi Singh,
R/a UZ-288, Vill. &P.0, Naraina,
Nau Delhi,

4, Sh, PramaN Kumar,
S/a Sh, Bijli Singh,
R/a 421, Saua Nagar,
Nau Delhi,

5, Sh, Narandra Paauan,
R/a B-50, Naharpur,
s.et.r.7. R.hlni, R.,p,nd,nt. In HA/
0,lhi. applicant, in OA,

ORDER(BY CIRCULATION) u—
delivered by Han'bla fir. B.N. Dhaundiyal,"amb8rCA)

These rawieu applicatiana have bean filed

by the raapandanta against the camman judgement
delivered an 10,02.94 in O.A.Nas. 223, 884, 1601,

2246 & 2418 af 1992. The fallauing directiana uara

gi vans-

(i) the raapandanta shall prepare a scheme
far retentian and r agular isatian af the
casual labaurars amplayed by them,This
scheme shauld take inta accaunt the
regular pasts, that can be created,
taking inta account the fact that even
if a particular scheme is carnplatmi,
nau achamas are launched every ywr.
An assessment af the regular pasts that
can be araatad an this basis shsuld be
mads. Far regul ar isatian, all these,
wha have campletad 240 days service in
tua cansecutiva years, shauld be given
priarity in accardanca with their length
af aarvica;

(ii) The as, uho have campletad 120 days af
aarvica ahauld be given tamperary
atatua in accardanca with the inatructians
iaauad by the department af persannal
fram time ta time. After caraplatian
af the r aquired pariad af service, th^
ahauld be aansidarad far ragularisfct ian;
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<•"> r:;r.s»jU5H;st '
iSr-'ife""

(iv) S.eh . .eh."
th. .f thrM
Tribunal ,f cammunicatian

If"thi« "dar by the o«titiener ta
thsm.

Th.r«i.u .oplicnt. el.l. that thauah
th. i.po,n- 1. »«y -•""" - ^
p..... .ft.r ,lvin, it w.ul-
...Pit in r.t.nti.n .f juni.. P-pL whil. r.n-.rlnp
th. .«i.r P..P1. -tPl"- "
th.t -u. t. rln.nci.l ..n.tr.int. .n- ...pl.ti." .

in hand U/C ataft -nd.r diff«.nt ..tag.ria.
h.th Cntrai Star. Oivi.i.h a. u.U a. Planhinp

Oivuian «. lixaly t. -a taod.rad .urplu. aft.r
31.3.199a. It ha. alaa ba.n -antianad that th.
lUnistry af Finanea haa ampha.iaed aurrandar
10* af axiating paat undar U/C Eatt. alaa far
Uaclaring 10* pa.t a" W/C aalabliahmant. Thay h,aa
atatad that dua ta financial aanatrainta and lack
.f aohaaaa, tha apPlicanta uara nat antltl-i far
any ragplari.atian af thair aarvicaa.

Thara ia nathin, in thaaa diractian. uhich
far... tha raviaP applicant, ta ragolariaa ea.p.1
aarkara in tha ab.anca af any paat. Thay can takaint. aecacnt tha lata.t paaitian ragarding tha

pralacta uhich ara cantlnuing and raaah tha canaluaian
thatna aaratagular paatdcanbacraatad. Tha

...and dira.Uan anly ralataa ta iaplaaantatian af
tha dacialan af tha Daptt. af Paraannal ragarding
taaparary atatua balng gl»an ta eaaual -arkara uha
h.ya uarkad far 120 day.. Cartainly. it cannat ba
aacaptad that tha appltcanta wUl nat i-pla-nt
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th.lr .wn .Ktr.. Th. iit.etl.n N..3 !• b..ei
•n a wall ••tabliahsi prineipla.

Ue, therrf.r., twlb that na arrar apparant
an tha faca af juapaaant haa ba.n braught aut In
tha ra.la- applicaUana. which ara h«^aby aiaal.aaa.
It la raltarated that a aehaaa praparab in tha light
af thaaa airactiana, ahall ba pr.aantaC far aarutiny
ta thia Tribunal within the atieulatad tiae.

Lat a capy af this ataar ba olacaa an bath
the f ileSa

/wv/

(b.n!'"dhounoiVal)
nEnBER(A)

(SaK^HAOH)
VICE CHAIRMAN

RA- OA'S-SirH hl-
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